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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
MEMORANDUM OF APPEAL
APPEAL NO. 11 OF 2023

IN THE MATTER OF:

Vineet Sinha ...Appellant

Versus

Union of India & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NOS. 9 - M/S EXPRESS

BUILDERS & PROMOTERS PVT. LTD.

MOST RESPECTFULLY SHOWETH:

1. The present Reply is being filed on behalf of Respondent No. 9
i.e. M/s Express Builders & Promoters Pvt. Ltd. (hereinafter
‘answering Respondents’) to the Appeal preferred on behalf of

the Appellant u/s 16 of the National Green Tribunal Act, 2016.

2. The Appellant has preferred the said Appeal against the validity
of amendment of Environment Clearance (hereinéfter ‘EC)
dated 19.09.2011 granted on 24.03.2023 by Respondent No.3
upon the recommendation of Respondent No.4 dated
22.12.2022 and EC dated 28.04.2023 issued to the answering

Respondent in respect of housing society, namely ‘Express
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Zenith’ at Plot No. GH-2A, Sector 77, Noida, District Gautam

Budh Nagar, Uttar Pradesh.

. The present Reply is through Mr. Pankaj Goel, S/o Late Sh.
J.B. Goel, who is the Authorized Representative of the
answering Respondent and is duly authorized in this regard

vide Board Resolution dated 23.08.2023.

. That at the outset, the answering Respondent denies all the
facts, averments and contents made by the Appellant in the
captioned Appeal as the same are completely false and
frivolous. All the averments made in the Appeal are vehemently
and categorically denied, unless specifically admitted

hereinafter.

. The present Reply is not a paragraph-wise Reply to the
captioned Appeal and the answering Respondent seeks liberty
of this Hon’ble Tribunal to file a detailed para-wise reply as and

when the same is necessitated.

. It is submitted that the averments made herein under are
without prejudice to the rights of the answering Respondent as

available to it under law.
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PRELIMINARY OBJECTIONS-

A. THE APPELLANT LACKS LOCUS STANDI BEFORE THIS

HON’BLE TRIBUNAL

7. It is submitted that the Appellant is not an aggrieved person as
per Section 16 of the National Green Tribunal Act, 2010 and

lacks locus standi to prefer the said Appeal before this Hon’ble

Tribunal.

8. The Appeal does not raise any substantial question relating to
environment and the Appellant has simply alleged that the
answering Respondent is constructing the said housing society
in gross violation of environment law and he is a sufferer to the
said illegalities, which in reality is false, frivolous and devoid of

any merits.

9. The Appellant merely states that he is concerned for the
environmental  safety, water resources, sustainable
development and green peace. However, the Appellant has
failed to disclose any significant particulars about any
contribution made by him towards environment protection and
there is no tangible material which would show that he has
credentials as experts in the field of construction and

development of housing projects.
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The Appellant’s self-proclaimed status as environmentalist is of
no avail. There is no record to show that the Appellant has ever

raised any issue regarding the environment or socio-economic

adverse impact on the past.

In fact, in reality the Appellant is a black mailer, who has
instituted multiple litigations, particularly against the
answering Respondents before various forums and lost in all
such other previous attempts. The Appellant is solely making

attempts to settle personal scores with the answering

Respondent.

Reliance is place on a case titled as ‘Ayubkhan Noorkhan
Pathan vs. State of Maharashtra’ reported in (2013) 4 SCC 465,

whereby the Hon’ble Supreme Court of India held as follows-

"10. A "legal right", means an entitlement arising out of
legal rules. Thus, it may be defined as an advantage, or
a benefit conferred upon a person by the rule of law. The
expression, "person aggrieved" does not include a person
who Suffers froma psychological or an imaginary injury,"
a person aggrieved must, therefore, necessarily be one
whose right or interest has been adversely affected or

jeopardised.”
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It is evident that the Appellant does not possess a history of
environmental advocacy, nor has he previously initiated any
applications or appeals in support of any cause. The present
litigation against the respondent appears to be driven by
ulterior motives, namely, a deliberate intent to vex, create
disruptions, and potentially engender prejudice. Therefore, the

said appeal is liable to be dismissed at exemplary costs.

ANTECEDENTS OF THE APPELLANT-

The Appellant by preferring the said appeal is misusing the
proceedings under NGT to settle his personal vendetta with the
answering Respondent.

The Appellant, with the sole intention of harassing the
answering Respondents, has initiated multiple proceedings in
the past before various forums such as Hon’ble High Court of
Delhi, Real Estate Regulatory Agency and even filed police

complaints and eventually failed in all forums.

Initially, at the time of booking a unit in the project of the

answering Respondent, the Appellant filed a false police
complaint seeking directions to register a sale deed in his name
without making requisite payment towards the stamp duty.

The answering Respondent, filed its response and the
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concerned police official refused to register an FIR since the
complaint was preferred on false and frivolous grounds. True
copy of the response dated 20.03.2021 submitted by the
answering Respondent to the Police Station, Barakhamba Road

1s annexed herewith and marked as ANNEXURE R-1. (Pages
2% to )

Thereafter, the Appellant preferred a complaint dated
13.03.2021 against the answering Respondent before the Ld.
RERA on false and frivolous grounds that the answering
Respondent is not registering the sale deed. The Ld. RERA
directed the Appellant to pay the stamp duty and get the sale
deed registered in his name. True copy of the order dated
27.08.2021 passed by the Ld. RERA in
NCR144/03/71962/2021 is annexed herewith and marked as

ANNEXURE R-2. (Pages 25 to 1)

The Appellant thereafter preferred the following Petitions before
the Hon’ble High Court of Delhi against the answering

Respondents seeking registration of Sale Deed in his favor-

1. W.P. (C) No. 5660/2021 titled as ‘Vineet Sinha Advocate
vs. Union of India & Ors’, which was dismissed as

withdrawn vide order dated 23.09.2021. True copy of the
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order dated 23.09.2021 passed by the Hon’ble High Court
of Delhi in W.P. (C) No. 5660/2021 is annexed herewith
and marked as ANNEXURE R-3. (Page No. 2§ to

=] |

1 W.P. (Crl) No. 1019/2021 titled as ‘Vineet Sinha Advocate
vs. Union of India & Ors’, which was disposed of as
satisfied vide order dated 09.02.2023. True copy of the
order dated 09.02.2023 passed by the Hon’ble High Court

of Delhi in W.P. (Crl) No. 1019/2021 is annexed herewith

and marked as ANNEXURE R-4. (Pages 2] to 20 )

19. The Appellant also preferred a false Consumer Complaint No.
15 of 2023 before the Ld. State Consumer Disputes Redressal
Commission, New Delhi seeking frivolous
directions/compensation against the answering Respondent
herein. The Ld. State Commission‘issued Notice on the said
Complaint vide order dated 15.02.2023. True copy of the order
dated 15.02.2023 passed by the Ld. State Consumer Disputes
Redressal Commission, New Delhi in Consumer Complaint No.
15/2023 is annexed herewith and marked as ANNEXURE R-5.

(Pages D\ to — )
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20. It is submitted that the previous litigations filed by the

21.

2.

Appellant were for registration sale deed in his favor which was
only pending due to non-payment of stamp duty by the
Appellant. However, upon payment of stamp duty on
08.09.2021, the registration of the Sale Deed was duly done in

the Appellant’s favor on 23.10.2021.

Despite the above, the Appellant showcasing his personal
vendetta preferred an Original Application bearing No.
245/2021 before this Hon’ble Tribunal, on false allegations of
violation of EC and the same was disposed of by this Hon’ble

Tribunal vide order dated 28.09.2022.

Subsequently, the answering Respondents preferred Civil
Appeal bearing No. 8421 /2022 against order dated 28.09.2022
before the Hon’ble Supreme Court of India. Notice on the said
appeal was issued to the Respondents therein vide order dated
02.12.2022 and the same is pending adjudication before the
Hon’ble Supreme court. True copy of the order dated
02.12.2022 passed by the Hon’ble Supreme Court of India in

Civil Appeal No. 8421 /2022 is annexed herewith and marked

as ANNEXURE R-6. (Page No. 22 to 22 )
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The present Appeal is also one such case of the Appellant’s
personal vendetta. The Appellant, by profession a legal
practitioner, is leveraging his authority and using the realm of
legal proceedings to settle his personal animosity with the

answering Respondents.

Reliance is placed on a case titled as ‘State of Uttar Pradesh &
Ors. vs. Uday Education & Welfare Trust & Ors.’ reported in
2022 SCC Online SC 1469, whereby the Hon’ble Supreme court
has held that before a litigant is perrrﬁtted to knock the doors
of justice and seek orders, which might ultimately affect the
employment of thousands, the credentials and bonafides of

such litigant’s must be tested and ensured by this Hon’ble

Tribunal.

AMENDMENT OF ENVIRONMENTAL CLEARANCE GRANTED

AFTER CONSIDERATION ALL THE NECESSARY

REQUIREMENTS

It is relevant to mention that the answering Respondents
obtained EC from Respondent No. 3 on 19.09.2011 for its

building plan dated 26.07.2011.

Thereafter, the answering Respondents vide an application in

updated Form 1 sought amendment of EC as per the
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requirements of the EIA Notification No. S.0.1533 dated
14.09.2006, issued by the Ministry of Environment and

Forests, Government of India.

Subsequently, Respondent No. 4 vide Minutes of its 373rd
Meeting dated 27.11.2018 and Respondent No. 3 vide Minutes
of its 250th Meeting dated 10.12.2018 directed the answering
Respondents to submit compliance report in previous EC
conditions and photographs with date and time along with
monitoring data, require for analysis before grant of

amendment of EC dated 19.09.2011.

The Respondent No. 4 vide Minutes of its 712th Meeting dated
22.12.2022, held that the Hon’ble Supreme Court by way of its
order dated 02.12.2022 passed in Civil Appeal No. 8421 /2022,
directed the authorities to examine and decide the application
made by the answering Respondents herein for EC on merits
without being influenced by the order dated 28.09.2022 passed

by this Hon’ble Tribunal in Original Application No. 245/2021.

In compliance with the above, a presentation was made by the
answering Respondents along with their consultant M/s Ind

Tech House Consult, which informed the Respondent No. 4 that
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the answering Respondents are strictly following the rules,

regulations and other instructions of QCI/NABET.

Further, the Respondent No. 4 recorded that the answering

Respondents pointed out two errors inadvertently included in

the EC dated 19.09.2011-

i. Instead of 2B+G+19 the EC letter mentioned 2B+G+18.

The height of the building was correctly mentioned as 60

m in EC

ii. The name of Project Proponent has been wrongly
mentioned as Express Builders Pvt. Ltd. instead of

Express Builders and Promoters Pvt. Ltd.

The Respondent No. 4 further recorded the construction of 1
additional floor is within the approved building height i.e. 60 m
which is in conformity of the EC letter and the name of the

Project Proponent was merely a typographical error.

It is relevant to submit that the committee i.e. Respondent No.
4 duly examined and discussed in depth the file and documents
submitted by the answering Respondents along with order

dated 02.12.2022 passed by the Hon’ble Supreme Court of
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India. Only after a detailed discussion the recommendation for

grant of amendment of EC was given by Respondent No. 4.

Thereafter, on Respondent No. 4’s perusal, consideration and
recommendation, the Respondent No. 3 vide Minutes of its
709th Meeting dated 24.03.2023, held that it agrees with the

recommendation of Respondent No. 4 to grant amendment of

EC letter.

Consequently, the Respondent No. 3, with the recommendation
of Respondent No. 4 granted amendment of EC vide letter No.
15/Parya/SEIAA/439/2022 dated 28.04.2023, which is well
within its scope and power granted to it. The case of the
Appellant therefore must fail on the ground that all relevant
factors which are to be considered while ascertaining the fate
of an application for amendment of Environmental Clearance
have been considered by SEIAA and SEAC. Other than bald and
generic allegations the present appeal lists out no factors which
ought to have been considered and have not been considered

by the statutory authorities.

The Appellant vide the Appeal has alleged that the EC dated
19.09.2011 was in the name of M/s Express Builders Pvt.

Limited and not to the answering Respondents. It is relevant to
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state that the letter granting EC has inadvertently mentioned
‘Express Builders Pvt. Ltd.’ instead of ‘Express Builders and
Promoters Pvt. Ltd.”. The project in question is under the

management of Express Builders and Promoters Pvt. Ltd.

which purchased the land.

All the permissions and consent obtained by the answering
Respondents are in favor of ‘Express Builders and Promoters
Pvt. Ltd.”. A bare perusal of the Sanction Site Plan dated
26.07.2011, Consent to Establish dated 22.05.2013 & Consent
to Operate Order dated 01.03.2018 issued on behalf of U.P.
Pollution Control Board as well as Fire NOC dated 07.07.2011
reveals that all the permissions granted are in the favor of
‘Express Builders and Promoters Pvt. Ltd.” True copy of the
Sanction Site Plan dated 26.07.2011 is annexed herewith and

marked as ANNEXURE R-7. (Page No. %Ll to_— ). True copy

of the Consent to Establish dated 22.05.2013 issued on behalf
of U.P. Pollution Control Board is annexed herewith and

marked as ANNEXURE R-8. (Page No. %S to 3% ). True copy

of the Consent to Operate Order dated 01.03.2018 issued on

behalf of U.P. Pollution Control Board is annexed herewith and

marked as ANNEXURE R-9. (Page No. 27 to 4/ )
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It is submitted that the Company by the name of Express
Builders Pvt. Ltd. is a non-existent entity as admittedly, was
converted into a public limited company on 30.11.1993 and
became ‘Express Builders Ltd. i.e. Respondent No. 10 herein.
However, the said company has no involvement whatsoever in

the management of the project.

The name ‘Express Builders Pvt. Ltd.” on the EC dated
19.09.2011 was merely a typographical error, and after
considering the same, the amendment application was allowed

by Respondent No. 3 with the recommendation of Respondent

No. 4.

It is pertinent to mention that the answering Respondents have
been conducting their operations within the boundaries of the
said EC without any complaints being raised in that regard till

date.

The Appellants casual approach in levying accusations against

the answering | Respondent’s, who have been conducting

business activities since 1980, showcases an ulterior motive
driven by malicious interest on the part of the Appellant. This
Hon’ble Tribunal must thoroughly assess the underlying intent

behind the present Appeal.
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NO VIOLATION OF ENVIRONMENTAL LAWS BY THE

ANSWERING RESPONDENTS

[t is pertinent to state that the Hon’ble High Court of Allahabad
vide order dated 30.05.2018 passed in W.P. (C) No.
19614 /2018 granted stay on the construction by answering
Respondents. Therefore, in compliance of the same, no
construction was carried out since 2018 i.e. after the expiry of
EC which was initially up to 5 years but validity of the same

was extended by 2 years i.e. till 2018.

Further, this Hon’ble Tribunal vide order dated 18.10.2021
passed in Original Application No. 245/2021, considered it
appropriate to form a Joint Committee comprising CPCB,
SPCB, SEIAA and NOIDA, for verification of allegations against
the answering Respondents. The said Joint Committee report

can be found at Page No. 155 of the Appeal.

Even though reliance cannot be placed on the said report since
the same was not signed/accepted by the NOIDA authority, in
arguendo, a bare perusal of the same establishes that the

answering Respondents have been fully compliant of the EC

conditions.
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It should be noted that no violation of environmental conditions
has been conclusively ;:stablished or proven. The issue
concerning any purported violations is currently sub judice
before the Hon’ble Supreme Court of India in Civil Appeal No.
8421/2022 and it falls within the jurisdiction of the Supreme

Court to determine whether any such violations have occurred.

In view of the fact that the Hon’ble Supreme Court directed the
authorities to examine and decide the application made by the
answering Respondents on merits without being influenced by
the order dated 28.09.2022 passed by this Hon’ble Tribunal in
Original Application No. 245/2021. The Respondent No. 3
considered all the relevant provisions of the Notification bearing
No. S.0. 1533 (E) dated 14.09.2006 while granting amendment

of EC dated 19.09.2011.

Without prejudice to the above, it is submitted that the entire
case of the Appellant appears to be that the answering
Respondent violated conditions of EC by raising an extra floor
beyond permissible floors as per the EC. The said contention
was decided by this Tribun;al in favor of the Appellant and now
the issue is pending before the Supreme Court. The case of the

answering Respondent is that the said error inadvertently crept
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in while grant of the EC as it should have been 2B+G+19
instead of 2B+G+18 since the height of the building was not
being compromised. The amendment application has been
examined by Respondent No. 4, pursuant to which the same
has been allowed by Respondent No. 3, wherein the inadvertent

errors have been rectified.

Be that as it may, it is now for the Hon’ble Supreme Court to
decide upon the said issue. While the case of the answering
Respondent could have fallen under both amendment and
expansion of EC in order to avoid any confusion or ambiguity
the answering Respondent has obtained both amendment and
expansion since a few dwelling units have been added in the
project. The authorities have considered the applications in

accordance with law which merit no interference.

The Appellant, who lacks both knowledge and experience in
environmental law and the construction business, has made
unsubstantiated  allegations against the  answering
Respondents. The determination of these allegations is pending
adjudication before the Hon’ble Supreme Court, the Appellant
does not possess the authority to assert violations against the

answering Respondent.
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49. It is submitted that there is no violation of EC conditions on
the part of the answering Respondents as wrongly alleged by

the Appellant herein.

50. Without prejudice to the case of the answering Respondents on
merits, it is prayed that the present Appeal preferred on behalf

of the Appellant be dismissed with exemplary costs.

;. o e
Through /Z\)y- I
Pk

VSA LEGAL

Counsels for Respondent Nos. 9 & 10
32, Ground Floor, Uday Park

South Extension Part-II

New Delhi- 110049

Email: office@vsalegal.ln

Contact: +91-9953309080

Dated: 22-.09.2023
Place: New Delhi
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH AT NEW DELHI
MEMORANDUM OF APPEAL
APPEAL NO. 11 OF 2023

IN THE MATTER OF:

Vineet Sinha ...Appellant
Versus

Union of India & Ors. ...Respondents

AFFIDAVIT

I, Shri Pankaj Goel, S/o Shri J.B. Goel, aged about 48 years old, R/o-
B-177, Greater Kailash-I, New Delhi, presently at New Delhi, do hereby

solemnly affirm and declare as under-

1. That I am the Authorized Representative of Respondent No. 9-
M/s Express Builder and Promoters Pvt. Ltd. in the

abovementioned matter and such I am well conversant with the

e ALAKA NAYAK

n _Advocate
3eq. No. 10639
Period 27/06/2_19

\WAa\to 27/06/2
\' 7 ‘\h
™S » OF ‘>have read over and understood the contents of the same, and

the facts thereof are true and correct to the best of my knowledge

and belief, and as per the records maintained with the

2 1 SEP 2023
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Respondent No. 9 Company. No part of the same is false, and

nothing material has been concealed therefrom.

3. That the annexures filed are true/translated copies of their

respective originals.

For Expge_fﬁuiiders & Promoters (P) Lid
L N
NAYAK -

/" Advocais

A DEPONENT
Rég. No. 10639

1 1 SEP 2023

I, the above-named deponent, do hereby solemnly affirm and
verify that the contents of the foregoing affidavit are true to my

knowledge and belief. No part of the same is false and nothing

material has been concealed therefrom.

§ & e“x‘ﬂ\:;‘
OSER sy sep 20

W@é o \ L ' Qs
:\\\as QVerified at Nowd D W 5n this the 2\ day of M¢2023

For Express Builders & Promoters (P) Lid

_,f

. DEPONEN}
SERTIFIED THRY THE DE /

3hri/smt./Km..... },,A/IA/)[ /"1 / , B A
sfo,Wlo Rlojm ....... ’y,t.].

......................... \ mf\//\ W’V\'Lc
léawmnbySNMmﬁﬂmLﬁmgiﬁﬁqﬂ )
Has solemnly aﬂnnu_ids‘ g 9\ \
Delhi ON..uaemeseeseee as S, Mg... r e

f the ; THe
That the contents O s O et
peen read & expla ; (il
:?:etrue & cerrect O hisfher Wg
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et Y EXPRESS BUILDERS AND PROMOTERS (P) LTD 2%

Regd. Office :

810, Surya Kiran Building,

19, Kasiurba Gandhi Marg,

Connaught Place, New Dethi - 110001

Tel.: 2375 2430 Date: 20.03.2021
CIN NO U7P2)09[)L2010PTC204656

The Concerned Officer
Police Station,
Barakhamba Road, New Delhi

Sub: Inquiry in the matter of complaint filed by Vineet Sinha, purchaser of apartment no.
FG-001 in Block F Express Zenith, Sector 77, Noida from us.

Dear Sir,
The brief facts of the above matter are enlisted below:-

1. The complainant vide application dated 15.08.2020 booked apartment no. FG-001 in Block F
Express Zenith, Sector 77, Noida. The complainant approached us through the channel partner
Deepak Sharma at our Noida site office to whom as per trade practice commission has been
paid. The booking has been made by the complainant on 15.08.2021 at the site office, Express
Zenith Plot GH-02A, Sector 77, Noida.

2. Allotment letter dated 08.09.2020 (copy enclosed) was executed by both the parties and the
possession was handed over vide letter dated 28.09.2020 (copy enclosed). The complainant
dealt only with our sales staff and CRM staff and has never met any of the Director during the
entire transaction. Since lh'e broker was involved, the transaction happened largely through
the broker.,

3. The complainant after making full payment requested for the possession of the apartment
without making the payment towards registration charges and stamp duty. The complainant
requested the company vide its letter dated 28.09.2020, that the complainant is facing
extreme financial crises and could not proceed with the registration process. Considering the
request of the complainant the company handed over the possession without registration
(copy enclosed)

4. Further the complainant has given a letter and an affidavit stating that due to shortage of fund

and personal reasons the possession should be given without registration (copy enclosed).

It is pertinent to mentioned here that the complaint has neither paid the registration charges

nor have paid the stamp duty for the registration of the apartment till date. Reference is made

to clause 50 of the allotment letter which clearly states that the responsibility of payment of

stamp duty and registration charges lies with the Allottees. The said clause is reproduced here
in below:-

(Ua]

“The Stamp Duty, Registration fees and other charges for execution of the deed of Conveyance/
Lease deed or any other deed or document with respect to transfer of right, title and interest in
the Apartment shall be payable by the Allottee(s) within the time specified by the Company”

6. It is also relevant to mention here that the registration of the above apartment shall be a
tripartite document between Noida Authority, Builder and the Buyer. We are willing to
execute the document as and when the complainant pays the stamp duty and registration

?

e-mail . contact@expressbuildersitd com e websile | www expressbuildersild com 1

(o

\

\
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charges as per law and Noida Authority is willing to execute the document. The complainant
has to ligison with the Noida Authority for execution of the document.

7. The complainant has already filed a complaint no. NCR144/03/71962/2021 dated 13.03.2021
to Uttar Pradesh Real Estate Regulatory Authority (UPRERA). We have communicated to
UPRERA that we are willing to execute the registration of Tripartite Sub Lease Deed, provided

the complainant pays the stamp duty and registration charges which he has been avoiding by
giving frivolous reasons.

You are requested to kindly close the complaint and take strict action against the complainant in the
interest of justice.

Regards,
3 W

o~

, - \
([ Yo )
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IN THE HIGH COURT OF DELHI AT NEW DELHI

W.P.(C) 5660/2021, CM APPL. 17642/2021 (interim direction) &
CM APPL. 22300/2021 (additional document)
VINEET SINHA ADVOCATE Petitioner

Through  Petitioner in person.
versus

UNION OF INDIA & ORS.

Through  Mr.Abhay Prakash Sahay, CGSC
with Mr.Mannu Singh, Mr.Kunal Dhawan &
Mr.Swayamprabha, Advs.

Mr.Rahul Malhotra, Adv. for R-5

..... Respondents

CORAM:

HON'BLE MS. JUSTICE REKHA PALLI
ORDER
23.09.2021

. The petitioner, who appears in person, submits that instead of pressing

the present petition he will initiate appropriate proceedings in
accordance with law. He, therefore, seeks leave to withdraw the
present petition.

The petition alongwith pending applications is, accordingly,

dismissed as withdrawn with liberty as prayed for.

. It 1s, however, made clear that this Court has not expressed any

~opinion on the merits of the petitioner’s claim.

REKHA PALLL J

SEPTEMBER 23, 2021/kk

This is a digitally signed order.

Grve o1

The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 21/09/2023 at 12:15:18
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¥ IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W.P.(CRL) 1019/2021, CRL.M.A. 10059/2021,CRL.M.A. 7148/2022

VINEET SINHA, ADVOCATE ... Petitioner
Through:  Petitioner in person
Versus

UNION OF INDIA & ORS. ... Respondents

Through:  Mr. Ripu Daman Bhardwaj, CGSC
Mr. Amol Sinha, ASC CRL for State
with Mr. Kshitiz Garg, Mr. Rahul
Kochar, Ms. Chavi Lazarus, Advs.
with SI Parveen Rathee, PS
Barakhamba Road
Mr. Mridul Jain, Spl. PP with Ms.
Ruby Sharma, Ms. Vedika Rattan,
Ms. Neha Goel, Advs.

CORAM:
HON'BLE MR. JUSTICE JASMEET SINGH
ORDER
% 09.02.2023

W.P.(CRL) 1019/2022 & CRL.M.A. 8009/2021

This is a petition seeking registration of the FIR against the builders,
namely Express Builders and Promoters Private Limited.

[t is stated by Mr. Sinha, learned ASC that in the present case as far as
the petitioner is concerned, his grievance is satisfied pursuant to orders by
UP RERA, as the builder has executed sale deed in his favour.

However, he states that the issue flagged by the petitioner are in the
nature of PIL because the builder above named has not cleared the dues of

Noida Authority and hence has not been able to register sale deeds for

b Loy

sl

This is a digitally signed order.
- The authenticity of the order can be re-verified from Delhi High Court'Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 21/09/2023 at 12:16:17



numerous home buyers.
The petitioner is at liberty to file an appropriate PIL in this regard.
While granting the liberty to the petitioner to file the PIL, the present
petition along with the pending applications, if any, are disposed of as

having been satisfied.

JASMEET SINGH, J

FEBRUARY 9, 2023/dm
Click here to check corrigendum, if any

e e

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 21/09/2023 at 12:16:17
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DAILY ORDER O) '

STATE COMMISSION DELHI /4ﬂﬂ Exvyye /? §
Complaint Case No. CC/15/2023

VINEET SINHA & ANR. Vs. EXPRESS BUILDERS AND
PROMOTERS PVT. LTD. &
ORS.
BEFORE:
PRESENT:

Dated : 15 Feb 2023

Order
Item No. 32

VINEET SINHA VS EXPRESS BUILDERS AND PROMOTERS PVT. LTD.
15.02.2023

Present : Mr. Vineet Sinha, complainant in person

C-15/23

The complaint has been filed wherein the consideration amount paid is more than Rs. 50
lakhs i.e. Rs. 84,75,450/- as per Para 4(xxviii) of the complaint.

Issue notice to the Opposite Party through registered post and speed post. A copy of
complaint be also sent along with the notice.

The Complainant may also send notice to the Opposite Party via Whatsapp and E-mail. This
is in addition to the already existing modes of service in order to ensure an expeditious
process.

Learned Counsel for the complainant is directed to file an affidavit affirming the email
address & whatsapp no. of the opposite party under Rule 12 of the Delhi Courts Service of
Processes by Courier, Fax and Electronic Mail Service (Civil Proceedings), Rules 2010.

Notice be given dasti also and the complainant will ensure that the copy of the complaint is

also annexed with the notice. The Complainant shall thereafter, file an affidavit stating that
the service has been affected on the OP.

List the matter on 08.09.2023.

(Justice Sangita Dhingra Sehgal)

President
/g (Pinki)
(of
QT’WM / Member (Judicial)
J.P. Agrawal

Member (General)
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ITEM NO.27 COURT NO.8 SECTION XVII 2;

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL NO(S). 8421/2022

M/S EXPRESS BUILDERS AND PROMOTERS PVT. LTD. APPELLANT(S)
VERSUS
UNION OF INDIA & ORS. RESPONDENT (S)

(IA No. 172694/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT, 1IA No. 172696/2022 - EXEMPTION FROM FILING O0.T., IA No.
179553/2022 - PERMISSION TO APPEAR AND ARGUE IN PERSON, IA No.
172695/2022 - STAY APPLICATION)

Date : 02-12-2022 This matter was called on for hearing today.

CORAM :

HON'BLE MR. JUSTICE SANJIV KHANNA
HON'BLE MR. JUSTICE M.M. SUNDRESH

For Appellant(s) Mr. Nikhil Nayyar, Sr. Adv.
Mr. Devashish Chauhan, Adv.
Mr. Shreyas Lalit, Adv.
Mr. Sanjay Kumar, Adv.
Mr. Apoorv Agarwal, Adv.
Ms. Charchika Yadav, Adv.
Mr. Paras Mithal, Adv.
Ms. Charu Ambwani, AOR

For Respondent(s)

Mr. Vineet Sinha, Caveator-in-person.

UPON hearing the counselithe Court made the following
ORDER
Issue notice, returnable in the month of February, 2023.
Notice has been aécepted by resbondent no.6 (Vineet Sinha),'
who appears in-person and is on caveat. He is at liberty to file
counter affidavit/reply within four weeks.

the meanwhile, subject to the appellant depositing

Rs.5,00,00,000/- (Rupees Five Crores Only) in the Registry of this

@VQ 1
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Court within six weeks from today, there will be stay of the
direction requiring the appellant to deposit Rs.15 Crores as
damages.

The authorities will examine and decide the application made
by the appellant for environment clearance within a period of 30
days from the date of communication of this order. The application
would be examined on merits without being influenced by the
impugned order, which is now the subject matter of challenge before
this Court.

The deposit once made, will be converted into an interest
bearing fixed deposit receipt for a period of 12 months, renewable
on an auto renewal basis. The deposit would abide by the further

orders of this Court.

(POOJA SHARMA) (KAMLESH RAWAT)
COURT MASTER (SH) COURT MASTER (NSH)
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U.P. Pollution Control Board s

CONSENT ORDER

Ref No. - Dated : 01/03/2018
4672/UPPCB/Noida(UPPCBRO)/CTO/water/NOI
DA/2017
To,
M/S Mr Pankaj Goel
Express Builders & Promoters Pvi. Ltd.
Group Housing Project "Express Zenith" at Plot No. 02A, Scctor-77, Noida, U.P.
NQIDA
Sub :

Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of efflucnt to M/s. Express Builders & Promoters Pvt. Ltd.

Reference Application No 1216234 Dated :01/03/2018

®
For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in alter referred as the act ) M/s. Express BUlldCYS &
Promoters Pvt. Ltd. is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irmgation/river through drain and disposal of domestic ¢ftluent through
seplic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence

to their foresmd application .

This consent is valid for the period from 16202 2018 10 31/12/2019 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers o reconsiderfamend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issucd with the permission of competent : ity Dightally signed by
2 permission of competent authority | RAJEEV Dignally soned by
UPADHYAY Date: 2018.03.01

152347 405130°

For and on behalf of U.P. Pollution Control Board

ceo &
Enclosed : As above
(condition of consent):
Digitatly signed by
Copyto: RO UPPCB NOIDA RAJEEV  weevuphorar -

UPADHYAY Date: 201803.01

1524:01 +05'30"

CEQ

Q\wx (91’\”\ )

RAAY n Lo,

; T R R ey A b S bt
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R 25
U.P. POLLUTION CONTROL BOARD, LUCKNOW :
Annexure to Consent issued o M/s.Express Builders & Promoters Pyve. 1td, vide
Consent Order No. 216234/ Waler Dated : O1/03/201%

4 b.

~3

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of GROUP HOUSING PROJECT.
[The quantity of maximum daily effluent discharge should not be more than the following

foties — EfflientiDischirgetDetiilgs st b venle e el i vor
; §.No Kind of Effulant | Maximum daily | Treatment facility and |
' e JiEsichi ) l discharge, KL/day 2 discharge point i
e e L o | Domeslio . .iies G20KNDL: .t LSTEL .

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, it meels at the end of final discharge point, arrangement should be made for
measurement of effluent and far collecting its sample. Except the ¢ffluent informed in the
application tor consent no other effluent should enter in the said arrangements tor collection of
a;fﬂ}lunt. 1t should also be ensured that domestic effluent should not be discharged in storm water
aram .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

i

e Domestic Effulant !
SNo ] _ Parameter | Standard e

The industrial effluent should be treated in weatment plant so that the treated effluent should be in
conformity with the following nons. .

$2% ;oL __Industrial Effulant o ‘
e SIN G k- Parameter B ' Standard
el od - 1 Total'SuspendadiSolids. { 20
e S S RSN - O R | i~ 10
[ e R m ceD. . | 50
P R N S G e Oil & Grease 10
S S ot | Quantity of Discharge 320KLD |

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of loor and equipments cte should be treated before its disposal with treated industrial
effluent so that it should be according to the norms preseribed under The Environment (Protection)
Act 1986 or otherwise mandatory .

The other pallutant for which norms have not been prescribed, the same should not be more than the
norms preseribed for the water used in manufacturing process of the industry .

The method for colleeting industrial and domestic effluent and its anglysis should be as per legal
[ndian standards and its subsequent amendments/standards preseribed under The Environment
(Protection) Act, 1986. ‘

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and

disposed of onone disposal point. This common effluent.disposal point should have. arrangement for
flow meter/V Noteh for measuring effluent and its log book be maintained . '

(G Grt)

Specific Conditions:
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” 2 2 2
‘-_Pl’pjuu shall provide the NOC fram Central Ground Water Authority for extracting ground witer Z‘”
Within 03 month,

2. Project shall comply the provisions of EP Act, 1986, Water (Prevention and Control of Pollution)
ACL 1974 as amended, At (Prevention and Control of Pollution) Act, 1951 as amended
3. Project shall dispose the hazardous waste through authorized recyelersTSDI and comply e
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016
4. Treated sewage shall be used for irmgation/gardening purposes as much as possible,
5. Project shall comply the provisions of notification di. 07-10-2016 of Ministry of Water Besourees,
River Development and Ganga Conservanon, GOI,
6. Project shall comply the order passed by Hon'ble NGT time to time.
7. This consent 1s vahid for the present construeted area of project,
8. Project shall comply the conditions imposed in the previous NOC/Consent.
9. Project shall send the records of energy meter reading installed on STP and Flow meter reading
regularly on quarterly basis.

: RAJEEV  wimvuresene

Issued with:the permission of competent authority , UPADHYAY Sxasam

For and on behalf of U.P. Poliution Controf Board .

CEO
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G["ﬂa | l Office Vsalegal <office@vsalegal.in>

ﬂa“d@f of &ea'wce

Reply on behalf of the Respondent No. 9 in the case titled ‘Vlneet Smha
vs. UOI & Ors.' in Appeal No. 11/2023

1 message

Office Vsalegal <office@vsalegal.in> Fri, Sep 22, 2023 at 3:59 PM
To: vineetadvocate@gmail.com, secy-moef@nic.in, deouplko@yahoo.com, ccb.cpcb@nic.in,
chairman@uppcb.in, feedback@uppcb.com, ceo@noidaauthorityonline.com, fshg@nic.in

Dear Sir/ Ma'am,

Please find attached copy of the Reply on behalf of Respondent No. 9 & 10 in the abovecaptioned
matter.

Kindly treat this email as due service of the same.

Office of VSA Legal

Counsels for the Respondent No. 9 & 10
Address - 32, Ground Floor,

Uday Park, South Ex-Il,

New Delhi-110049

Phn : +91-11-43541022, +91-11-43514961
Website: www.vsalegal.in

CONFIDENTIALITY NOTE:

This message contains confidential and legally privileged information and communication intended solely for
the use of the addressee(s). Unless you are the addressee or authorised to receive this message for the
addressee(s), you should not use, copy or disclose to anyone this message or any information contained in this
message. If you have received this message in error, please advise the sender by return at

office@vsalegal.in and delete the message. Thank you.

Please consider the environment before printing this email.

j Vlneet Slnha vs UOI- Appeal 11 reply- Amendment pdf
3281K



